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— —— DETATLS OF THE APPLICANT:.

Act’ 1985- v

_ Admz_niﬁtratlve Tribungls Act, 1985,

(5

IN THE CE\ITRAL ADMINISTRATIVEEX TRIBUNAL: HYDERABMJ BE L*I@‘I;.'
. . Al' HYDIR ABADz: h .

0.4 Iio.fs_"}()?‘ of 1994,
BETWEEN 3 |

G. Jnaneswar S/o B. Rana Reo

aged ebout 25 years, {0cc. Selected

Caendihd@date for the Post of Postal Assn.stant)

10th Ward, T-ANO-KY . _

West Godavarl D:Lstricg ‘ s APPLIC ANT

-a - —

1. Chief Postmaster General,
A.Po Clrele, HYderabad-

2. Postmaste r Genergl ,
Vij ayawada.

3. Senior Superintendent of Post o ffi ces,
Bhimavaram Dlv::.s:f.on, BHIMAVARAM, .e RESPONDENTS

Address for service of sum —_—

Notiees on the epplicant: . ADWCATE, -1-23079“%1
Andhra “ank bane, Chlkkadpal],
Hyder abad. 20

1. P artlmlars of the order against whlch the
application is made~”

Thisg Applicatlon is ainst the

impugned order No. RS a‘?P Afrecf it [HY/13 dated G-r-9¢
of the Senior Superintendent of Posh Offices,
Bhimavaram Division, Bhimavaram."

2 J URIoII[ CTION OFI‘HE..L RIBUI»AL :
The appllcant dealares that the sub,]ect matter of the

order against which he wants redressel is within the Jurlsdlctlon

of the Tribunal u/s.lé(l){b)(il) of the Adm:.nistrative Tribunal s

3. LIMII ATTON:

' The appllcant further dedares that the applicantisdg xﬂm
within the limitation period prescribed in Section 21{1)1(9.) of th
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4, FACTS OF THE CASE'

B Tt is submitted that the IIIrd Bespondent had issued
a notificatlon during the month of November, 1993, calling for
applicatlons from the eligible candldates for the Post of :
Time Scale Postal ‘ﬁssn.stent_. The applicant had applledffilflggs
'the same duly enclosing therewith ell the relevant documents
requi_red for tlhe”selection of__the sa_id_i?o st. The applieant

had passed 10th __cl_ess during the year 198;'3. He hed pes.eed a‘
Dipleme. lin Clv:Ll ‘Engin_eering a(I?.C.'E.) during April, 1537
conducted by State Board of Technical Bducabion & Training, AP,
Hyderabad and secured 82% in the said diploma 1n Ist Class x:ri*eh
‘distipction {Annex. & 715__ege (o _)-,,'_ Thereafter the applice;nt

had further- jjaibsecuted hisrreducation and passed B.Tech. Degree
 EBxgmination in Civil ugineering from Eskabiyaibrirarsiky

Rezional Engineering College, Warangal under the jursidiction
of Kekatiya University, in May, 1992, in lne rirsv uvLvisions

(Amiexures 2 Page 1 ).

(2) B It is submitted that as the applicant is fu]iy q;ﬁaij_fied
to apply for the post of Time Scale Postal Assistant, he had

| applied for the same and was V:selectec} by the TIIrd Respondent
vide his letter No.B5/P AfRectt./II H-/93 dated 9.,2_.‘3__75';94; |

end was directed to calllqn the TIIrd Respondent in person

on any working day on or be}t‘ore 21;2.19'94 for verification of
Original Certificates eand to obtaln X ieakian attestabion

of Police Verification fomms. The same letter also imdicates
that failure on the part of the applicant to attend on the

said date will render his name be deleted from the selected
1list of candidates without gving any further notice. According:l_
the applic.ant had presented himself before the IIlrd Respondent
on 17 .2,1994 butb the IIIrd Respondent did mot verify the )

Zm the 0 riginal documents/certlficates as mentioned in his lette—
supra but informed that the provisional selection ExmmtA iz RERd
is eancelled on the grounds. that the appjicant had not @ ssed
the Intermediate examination but only technically gualified,

Further on the same day, the ITIrd Respondent had._iSSued an

,{— L X}



(3

..
-n

w
-

L)%

a telegram dated 17. 2.1994 to the effect that "Regretted to inform
Provisional Selection communicated in letter No B~5/PAFRectt, /11
-1/93 dated 9. 2 1994 - Cancelled. A sepa;'gte cgnflmation letter
_copﬂmgng the same was also sent_hrsubsequently. Immediately the
applicant had caused a legsl néitice fissued on 18.2.1994_ __calling
upon the IIIrd Respondent to appoint the appdicant. Farther
aggr_eived' é.gainst the cancella.tion, the applicant hathubmitte.d |
a Representation dated 1-3-1994 to the Postmaster General, Vijayawada
Circle, Vijayawada {i.e., IInd Respondent herein) praying to
interfere -and dlrect the IIIrd ‘Respondent to zstemkxkih regoke the
cancellation letter and to pmvide an employment to the applicant.
Hence this appiieation before this Hon'ble Tribunal.

5., GROUNDS FDR RELIEF Wﬂ’i{ me PRGVISIONS‘

It is resPectfully submitted that the applicant is fully
qualified having acguired a B.Tedr . Degree in Civil Engineerlng
from Reglonal Engineering Oollege,r Warangeh under agkbs of Kakati ya

Univeijsity. Consequent to the potifica_,tion, he had applied for
| the post of Time Bclae Postal Assistant and was duly selected as
seen from the letter of the IIIrd Re-spondent No.B5/PA/ Rectt .fii-H-Y/
93 dated 9.2.1994. ‘The applicant was also specifically asked to
appear in person and produce all the driginal certificates and to
give detaiks for the Police Verification on or before 21.2.1994.,
Having rebard to the selection, the applicant had appeared well
in advance on 17, 2.1994 ab 11.00 A.M. with all the relefant
certificates and the Police Verification profoma duly filled in
with all the enclosures. Instead of veriﬁ‘ying the documents on the
appointed ddy, the ITIIrd Respondent had explained at length that

oA e A e a2 3 Ll C e e am dtl . 4 L - -~ - OraJ__Ly - =

inquin tes by the appllcant he was mmxﬁm in® rmed/that as the
_appllcmt is technically quall-fled__ and_ not passed 10+2 (in‘benhediate)
he is not eligible for the said appointment. On tﬁen‘same day the
IIIrd Re spondent had issued a tel egram éancelling the gelection of
the spplicant. The IIIrd Respondent having selected the applicant

on regular basis cannot take a stand that since the applicant is
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technically qualified, he is not eligible for the post of
Postal Asslsiative s —-.

23 4 32

St raea LA L mind mim

i'equirem‘ents of the post, he is ellblble to be appointed

as per the s election made according to the merit. The applicant
was selected Oon MerLve susw vy -

,,,,,,, T m T Tode T e oy

with distinction in Diploma in Civil Engineering (L.C.E.). He

had also sécured Ist ‘Ciass in B.Tech. 'Examination.‘,

24 1t is further submitted that the IIIrd Respondent having
vérified the Original Certificates and dbéﬁments vas satisfied
with the certificates had intimated i:he applicant that he is
eligible fof the post of Postal Ass:_i.stant, sayiBg sSo, the
spplicant was surprised to hear that he has decided to c ancel
the selection made. In pursuance of this decision he had

sent a telegrem to the extent that kk the selection made is
cencelled which is a bald order without assigning the reasons.

+4-- ~# +the shlection by the ITIrd Respondent is
unvarranbted, capricious and sgeinst the Provisious cusussinw

in Article 14 and 16 of the Constitution of India. The cancell
tion kx 1tsglf is illegal, void, ab=initio which cannot stand
test of law., The cancellations was for extraneous reasons:
and there is no rationale for such action. Therefore the
c-wce}lgtions is bad in law and the IIIrd Respondent is bound
to provide the application with a poétiof Postal Assistant as

notified and selected.

It is therefore prayed that the Hon8ble Tribunal may be
pleased to set aside (quash) the impugned order and direct the
Re spondents to eppoint the applicant who was duly selected

6. DETALLS OF THu BEiEDI’ES LXHAUSTED.
The appllcant declares that he has ava:.led of all the
remedies available to him under thei relevent service rules:
Aggrieved ‘againﬂst th_gcancellation of the E@@Mﬂﬂm
selection made, the applicant hed cansed a legal notice issue

on-18.2.,1994 to the Iind Respondent for which there is no res
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Ihe appllcant had further appealed to the IInd BeSpondent

on 1-3-1994 reguesting him to direct the ITTad ResPOndent to

revoke the cancellation and to appoint the appllcant for which

also there was no reply as on date.

Hence this application before the Hon'ble Tribunal,

7. MATTERS NOT PREVIOUSLY FILED OR PEI‘IDING WITH AI\IY OTHER CDUBT*‘

The appllcant further declares that he had not previously'
filed any epplication, writ petition or suit regarding the
matuer in respect of which this application has been made
before any court or any other anthority or any other Bench of the

Tribunal nor any such application, Writ Petition or suit is

pending wikk before any of them.

8. RE&IEF(S) SJUGHT

_ In V1ew of the facts mentioned in para (4) above the
appllcant prays for the follomng relegf{s): |
It is respectfully prayed that the Hon'ble Tribunel

may be pleased to gquash the impugned order cancelling the

'Respond'ent to appoint the gpplicant w.e.f. the date he was _
selected with all the consequentisl benefits and be pleased to
pass such other and further order or orders as the Hoh'ble |

Tribunal mey 8Qeem fit and proper in the cira mstances 6f the ¢ ase,

9. INTIRIM ORDEBS IF ANY PRAYED POR:

Pendlng flnal decislon on the apnllcatlon, the appllcant
seeks the following interim reliefs

It is respectfully xgbzg preyed that the Hon'ble Tribunal

may be pleased to direct the Respondents to fix up an early
date for final hearing in view of the selectionx made and the
applicant is languishing without job, pending di sposal of the
O.A. and be pleased to pass such other and appropriate orders

as the Hon'ble Tribunal may deem fit and Proper.

10. NOT APPLICABLE

131. PABEICULARS or TEIL BANK DB.AFT/PO STAL (i DER
filed 1n respect of the appllcation fee:

1) P.0./ DD No. €05 Q@ 96079

2) Date; L6~ t-ay '@}/@MA/
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3. Fee’ I{SouO/" “.O.MW Yy
IxIeme of the Office of ISSU.G:\JEPJJ-‘-{ Poskofes —
5. Name of the O0ffice payable at: G.P.0. Hyderabad.

12. L_IS’I‘ or E\TCLOSUREB:

Noes Details of the Documents ’ Anned, Ho.

ul---- nn--u--——-—n--——-r-—-—..—--.--

A4S per Index.

IVERIFICATION.

I, G Jnaneswar 8/0 G, Rama Rao, aged about 25 years,
Occ. Selected candldate for the post of Postal A8313tant,
r/o Tanuku, District West Godavari, do hereby verify

Bﬂab Llig L:Uuur;u.ua O

personal knowledge and para 5 helieved to be true on - u
;Legel advice znd that I have not suppressed any material
fact,

)

b~

Hyderabad.,
26.4,1994,

—

SIGNATURE OF THE APPLICAIT,

COUNSHL R






